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(b) Rs 4 j  ^9 lakhs ag-imst their share 
o f R s 19 21 lakhs

(c) T h e  M inistry o f Pail wavs have ex
plained to the S tate G oxcm rrent of Kerala 
that the share o f each state from  the Railway 
Safety W orks Fund is determined according 
to a  formula recommended by the last Con 
verthon Committee and adopted bv both 
Houses o f Parliament The M inistry of 
Railways have no discretion to enhance the 
share o f any S tate Government

The Chief M inister's sugRestion that this 
formula may be rtf erred to  the new Conven
tion Commitiee for review, has b u  n acu  p»td 
and the m atter has since been placed befor 
the Com m ittee

Acceleration of Work of Bhimkunda 
and Bangali Dam Projects to 

check Hoods, in Orissa

912 SHRT A R U JN  S H H T  Will ih 
Minister o f  1RRIC ATION AND PO \ E<  
be pleased to state

(a) whether in view ol the recent deva 
stating c\ clone and floods in Oi sse Govern 
m ent have accorded pnority  to  the worn of 
Bhimkunda D am  Project and Rangali D  m 
Project on Baitrani and Brahmam rivers 
tespectively, and

(b) if so, when the projects are hkel* to 
be taken up f

THE DEPUTY M INISTER IN  THF 
M INISTRY O P IR R IG A T IO N  AND 
POW ER (SH R I B N  KURfcEL) (a) and
(b) I t h&h been considered that by constru
ct hg Rengah dam  on the Brahmam and the 
Blumkund dam  on the Baitrani on a pri 
o n ly  basis, the annual recurring damage 
due to floods in these rivers can be c m si- 
derably reduced The State Government o f 
Orissa have taken-up the preparation o f  the 
detailed project reports for these dams The 
work on these projects can be taken up after 
they are examined and approved by the 
Planning Commission

Robbery to trains between Jhargram 
and Kalalkunda Railway Stations 

(South-Eastern Railway)

>13 SH R I A R JU N  SETH* W ill the 
M inister o f RAILW AYS be pleased to

state

(a) whether Government are aware th it 
robbery is frequently com m itted in tram s, 
espeoall) in U tkal F\*>ress between J1 a r , r « n 
and KaJ Ikunda Rail vay Stations o f Scutlv 
F istern R u U a y , a d

(b) if so the steps G o ernm ent have 
taken in th t m atter *

THE MINIS'! t-R O T  RAILWAYS 
(SH RI k. HANl M A N IH 'IY A ) >&) N 
Only m o  c»ses w cit ueen tly  rej»jr ed fn>in 
U kal E xpre^

(b) The ging fe»nonsiM< h n  be«.i d ce 
ted and G R P  has tx.*cr» d i t  ltd  t ■* 
escort the tr nn

Grant of “jc tnces to Railway 
Bookstall Contractors

914 SHRIMA11 MUKUL BXN F'Uf 
Wih the M n sler ot R ULW AYS be pletse » 
to s»t ite

(t) how many Railway bookstall contrae 
tors have been given licences on the Ind ur» 
Railways,

(b) whether it is the polity of the R il- 
way Heard to ex end ihe licences gianted to  
Railway bookstall eo it actors for specific 
periods if their services are found to be 
satisfactory, and

(c) the names o f the contractors wio»e 
services have been found generalls satis
factory '

THF M INISTFR O F RAILWAYS 
(SHRI K HANUMANTHAIYA (*) 2a7 
co n trac to r, including 42 vending contractors

(b) The lenevval of the licences pran«ed 
to Railway Bookstall co n tra c to r  is generally 
considered taking m to account the quality 
of services rendered by the contractors 
during the subsisting contract period and 
sub} ct to the c m tn c to H  agreeing to  such 
additions, alterations and modifications o f  
the tu rns o f the agreement as the R ailvay 
adm inistration shall think fit tn the interest 
o f the public.
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(c) A « '? t ment giving details is laid on 
llit Table i f  the House. | P hned tn Umcu) 
i« ? N o  LT—1506/72}

Suspension of Indian Handlo nn 
Imports by U. K.

91S SHRI N K  SANGHI Will 
the M>mstcr o f  FO R tlC iN  1R A D F be 
picas J to »tJtc

(a) 'whether ihe British Government 
have suspended imports of Indian hand 
looms and have si j.gi <rted to the Indi n 
ixporters to def r tfie export t II the ques
tion of l*i per cent additional lew  on Indian 
textiles is decided or in the alternative to 
ieduce the policy by 15 pei ten t,

(b) w’ ether this stand of the British 
Government has affected handloom viorrli 
Rs 57 lakhs ready for shipment and 
another 50 lakhs under p-oduction, and

(c) wiicthcr the Goverrunent of India 
have taken up tJ e m atter with the U K 
Government, and if  so, with what 
result ’

THL DFPUTY M IN IS T IR  IN  THF 
MINISTRY O F F O R H G N  TRADL 
(SHRI A C  G FO RG F) (a) to (c) 
W ith effect from the last Januarv 
1972, the British Goverrunent have imposed 
a new customs tariff on co ton textiles 
imported from Ind a and other Common
wealth countries In re  %pea of Indian hand
loom cotton w  >ds and handloom silk goods 
the British Governme.it have, however, of
fered duty free entry subject to ceilings o f 
1 million squa e yards and 40,000 sq yards 
respectively for 1972 Linder their proposal 
the duty free entry is dependent on  the con
clusion o f  an agreement between the 
Government o f  India and the British 
Government

The duty free quotas offered are, 
however, extremely low as compared to  o  it 
actual exports »n the past and the coverage 
is not also free from doubt. O ur efforts to 
persuade the British Government to allow 
unrestricted duty free entry for all our hand
loom goods, have not succeeded so far.

The Government o f India are, however, 
tcftttoumi theii efforts to reach a mutually

acceptable solution with the British 
Governm ent.

No precise estimate of the trade affected 
b the measures taken by the Butish 
Government cm  be given

f reight charges to be paid at 
lo tding point

916 SH RI N K  SANGHI :
SHRI IJISHWANATH JH U N - 

JHUNW ALA

Will the M inister of RAILWAYS be
pleased to state

(a) whether Railway authorities have 
taken a d tcis.on  that frugh t charges will 
have to be paid a t the loading point rather 
than at the destin it on point, as has been 
the piacticc hitherto,

<b) if so, the reasons therefor, and

(c) the financial difficulties experienced 
bv the Railways under the earlier scheme 
post-pavment and what financial gams or 
adm inistrative conveniences are envisaged 
under the new schemes ?

THE M IN ’STLR O F RAH WAYS 
(SHRI K HANUMANTHAIYA) (a) 
There are at picsent 367 commodities on 
which pre-payment of fieight is compulsory 
It has been decided to extend the condition 
or compulsory pre-payment of freight to 
additional 26 low valued commodities with 
effect from 1st April, 1972

<b) and (c) The reasons for extending 
the condition of compulsory pre-payment of 
freight to additional Mow value’ commo
dities, and the mam advantages which will 
accrue to the Railway by this decision 
a ie  —

(1) Pre-payment of fre ght a t the time 
of booking would reduce the 
outstanding freight on Railways 
Public Accounts Committee (Fifth 
Lok Sabha) have, vide recommen
dation No 15 o f their 11th Report, 
specifically stated as under -

“ The Committee note 
that Railways are already m«




